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NEW DELHI,

10) 0.0.,N0.27% 6/95

cernLtm INISTRATIVE TRIBUN AL, p sy o1p Lo3avc,

vl -
New nelhi ; this the *chf day of Bocy 4 199 5,

HON'3LE Mg, s, ‘?-,ﬂp‘iBE,M TMBER( 1),
HON 'BLE DR, n.WEDAVAL LT sMMBER (3),

Udaﬁ[ Fal Sinoh Sengar,
S/o0 sh. Shri g, N, Singh,
1122, vy vekanang Nagar,
Ghazie-‘:ad—ZQl 002.
Shiv Naragn Cwta,

S/o sh. .

F-196, A Kang Nikunjy,
Meryt Roeg, Gha?iehad.

Mahavir s.‘lnc}:,
S/o sh, Ranm S inoh,

Vill, Khwrarrpur, Murag Nagar,
Ghaziabad. '

Devengri Devi

W/o sh, Rsjendrs Kumar,
32, Kally Pura, Desng Roag,
Ghaziabad.

Janak Singh shishodia,
S/o sh. Bheen Singh,
162/1161, Shantq Chamari,
Ghaziabad.

Veer Singh,(1171)
&/o Lategsﬁ. Bukum gin gh,

Vili. Kabatts P.O. Kharkheuﬁa,
Distt, Meeryt,

Cfficer Kumar,

S/0 sh.: Baby Lal,

A-233, Sector 11, Vijay Najar,
dbag. .

A - e




14.

15.

16.

17.

18.

19.

3.

control of Respondent No. 3

Herayan singh s/o sh. Nanak Chang,

C-6/8, sector 31, Postal Colony,

NOIDA.

Bheek Chand s/0 sh. Chhidéi singh,
C-6/17, sector 31, Postal Colony,

~ KNOIDA.

satyendré sharma S/o sh. Ishvar Crang,

© C-6/5, sector 31, Postel Colony,

KOIDA.

sh. vivek Chang Ksushik £/0 c<h.
F&T Colony, Govindpuri,P.O.

sh. Ashok Kumar .§/0 Lats th. Rakarn Sinoh,
Dev Negar, songa Road, Mogi KNawar
Ghaziehzg. :

Sunil sircki s/o gh.. C.P.5. Sirohi,
-32,A Saniay Colony,
Gheziahag,

19€ */A Nanj Gram,
Ghaziabag.

& equivslent post In varicue Post offices unaey the

e o 0 ® e o &Opl ic ar.] ts'

V/s

Deptt., of Posts,
Dak.Ehawan, NT? DELHI- 119911,

Post Mvasg ter Gen°ra1,
Dehradun-248 001.

Senior Supdt. of post Of fices,
Ghaziabag Division, .

Ghaziahag- 271 001,

L2 LI 1 RPE:DondéﬂtSo




2) 0.n.N0.2343/1995

&h. Chéndra prakesh
S/o sh. Ehagwant sindh,
C/o sh. H.F. sinch,
R-69, Lowrence Roadg,
DILHI-110034.

2.

4.

5

6.

7.

1o0.

- SONSPAT

gh. Ashok Kumar,

S/o gh. Daryab sinoh,
C/o Earkesh, Gali No. €,
Hcuse No. 96, Deysl Fur,
DZILH1I-110094.

Sh. Raj Kumar sharma,
£/o sh. BH.C. sharma,
F.No. 4€6-D, DDA Flat,

Mznssrovar Park, Shahadare,

DELHI-110032.

Sh. ghiv Shankar pandey,
S/o sh. sri Ram Panday,
V-45, Budh vihar,

DELHI-110041.

sh. satya Ram,

S/o sh. Tilak sinch,
1451, Purobajis Colony,
Faricabad.

gh. Nakc hhed Gupta,

S/o sh. Suhu Roo Gupta,
C-29, Gali No. 2,

sonia vihar,
DZLEI-110054.

Sh. Akshya Kumar sharma,
S/o sh. s.B. Sharme,

Vill. Kekra, Post Murad Nagar,

Ghaziabad-201 206.

sh. Ram Gopal,
S/o sh. Jugroo

D-204/205, Bhagét Vihar, Kakraula,

N=W DELHI-110043.

Sh. Pratap singh-11,

S§/o0 sh. Gdpi Ram,

8/14, R'al Mohalla,
-131 001,

Sh. Ranmpal singh,

S/o sh. Ram prasad Yadav,

V & P.O. Phulers,
Distt. Meerut-201 102.

. o /A
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‘ 11, sh. Kripal singh @hauhan, Sy

NEW DELHI-110 003.

. 12, sh. pPavan Kumar Bansal,

: s/o sh. H.K. Bansal,

; C/o Chandgi Ram Har Kishore,

Mahajan Mohalla, sampla-124 501.(Rohatak)

B et e g o £y

13. sh. Fateh Singh, : o
S/o sh. prasadi ﬁingh, ) Lo

: C/o shishpal singh(Fore-man , -

Q{No. 60,pWater vgeorks, wazirabad, L

“ 14. sh. K.K. Pathak, .
s/o sh. Ram x hal pathak,
; ‘ C/o pPost Master, S.R.T. Nagar,
NEW DEBLHI- 110055

- 15. sh. Rajveer Singh,
) : " . 8/o sh. Ram Kishan,

all the above spplicants are employed as Postal

N h
J | : the Respondent No. 3. The address for service of. .
notices is C/o sh. Rukesh Kumar Gupta, 3482/5, vishng

Mandir Marg, Karol Bagh, New Delhi-1115005.

ARFRET e L

V/s

1. The Union of India,
Thrcugh The Secretary,
Ministry of Communications,
Deptt. of POStSa
3 Dak Bhawan, NEW. DELHI-110001.

S e T a1

2. The Chief Postmaster General,
Delhi Circle,

: . Meghdoot Bhawan,

1 NEW DELHI-110001.

3. Senior supdt. of pPost Offices,
Central pivision,
Meghdoot Bhawan, S
NEW DELHI-110001.

CONTD. .B/ .o

s/o sh. C.s. Chauban,
1498, Wazir Nagar, Kotla Mubarakpur, AN

i . DELHI-110054. . V :

Assistants and posted in various post offices una‘erﬂfili '

[

RESPONDENTS, o




«;_

3) 0.8.No.54 of 1996

o

1. s/shri Wirender Singh s/o

2, Piyare L2l

3. Snt,

Deya Arora

4, zile singh

5. Begh Raj singh

6. Sohan Lal

7. Sunder Singh

8. Dhiraj Pal

9, Rettzn singh

ioo S.S5.Rena

11, B=luan Sing he

s/o
w/o
s/o
s/o
s/o
s/o
s/o
s/o
s/o
s/o

sh.Neonhay Singh,
Keshi Remo
Adﬁamrm
Khachedu Singh.
Puran Singh.
Gang= Remo.
Nathu Sirgh
Bhoop Singh, , B .
Banueri Leals "
Deep Chands

Hoshiar Singhe.

Z\ll the »bowe =pplicants are employed a3 - ' |

Postel 'Assist?\nts in OJelhi North rostal Hivision -

in various post offices under Delhi Postrl Circle,:-

Address for service : Shri Sant Lal ,acdwecnte, E”;??if?;;?‘;; .
New Multsn Nagar, fslhi- 190954

T

2.

Versus

Union of India through

the ‘Secretary,

eeoetpplicands, ¢

Ministry of Dommunicotions,

Deptt. of Posts,

D=k Bhawan, New Delhi - 110001

The Chiesf Postmaster fGeneral,

Delhi Ci I'Cl’eg
Meghdoot Bhawan,

New Delhi- 110001

4) 0,n.No, 1845/95

1. -8/ shri phananjays Jha

2. Raj Kumar

) 30 Ko DaVid Raju .

a. ms.
5. She

Madhu Bala Jain
HoM,Tripathi

eesoes ReSpandents, ot

s/o shri a.%.Jha,
sfo J=i Gup=l,

s/o Prerkesan, :
a/o Maden Lol Jain . no
s/o K.3.,1,Tripathi o -




- 06 -

All applicants are employwd ~s postal
pssistants, Rpplicants 1 to 4 2re pooted in pwrlx
Street, New pelhi He~d Post Office whilse applicéné

NosS is posted in Lodi Road Herd Post OFFico, e

Delhi-3,
oe o e, ippli(:?nt?.
Yersus
1. Union of India through

the Secretary, R
Ministry of mmunicetions, :

Dep tt, of Posts,
Dak 8hauan,

New Delhi - 1100010

2. The Chief Postmaster General,
Delhi Circle,
Meghdoot Bhawan, L
New pelhi - 110001 eevoo RREpONton Fio

By Kd\ncete: Shri Sant Lal and shri fle K, Gupta
for the zpplicants,

shri M,M,sudan for the riﬁsﬁondmtﬁa.; :
end shri B,Lall , o

JUDGMENT

BY HON'BLE M3.3,3.AIGE MAMB eR(a).

as =l1 these Oas inwlys conmon questicny
of law 2nd fact, they 2re bsing dispossd of by

this common ordere

2. In 211 these OAs the applicents vho =ape
Postal assistants ~ara aggrieved by the sction
of the respondents in not extending to thoam

the benefits of the CAT Jabelpur Bench judiynent
dated 16,12,86 in T.;‘-..NO.BZ/BS nll Ingis Postsl
fployees Cless I Union Vs. UJI & othars, uhn:ghy"jj
respondents? Civculsr d2ted 30,10,80 wyiicgh do-lt

with the payment of "hourly rates of uwrjaes to

A

T el L T N
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employees in Resarved Trerined fFool (‘?TP)WS el 1
to be discriminabory':nd violative of article 14
of the nstitution and uas struck down, 3 dirsctw*
Was iss'ued to respondsnts thet TP employess porm'
the s2me duties »s Postal pssistonts sh@'u}.di‘)@ ;ud

the seme monthly sel=ry and emoluments s warcs

being received by Postal nssistents with «7fagot fr:i"r

the dates of their appointment . Furthesmaora, 2o wut, i

wrs directad to revisw their policy to stop
recrui tnent/ absorp tion of parsons =zq-inst mgulr:,f_;
s Postal Assistants and a direction w=s -lsg issue’d
that no person should be inductsd from othap |
departmants like Rmailway M»il Service =nd Telamzirémj‘mfé;—*’
cation Qsp-rtmant to man posts of Post-l !s,ssi,st':nltfs;’
until the applitents :are absorped ﬁgﬂins‘t rengul-p ‘
posts. Furthemore, no fresh persons wars to b§
taken =nd recruited agerinst the RTP. Until the 53z \;{’tg“ S
tavieued itsaforasaid policy, the =foraseid (i rt:ul}hrj~“ :
<! datsd 31.10.80 in regard to recruitment of ?rosv‘h'i
persons to RTP wss struck down and the ~bserp tion
of the applicants sgainst rejul-p pos‘t.;“a'
was directed to be t-ken up in = phasadn=nnai ’
1f necessary by creating supemumerury posts rnq . -

subject to the scresening of ths unfit by n Siacwlzy ‘

cbn%titutad Scrasning Committee which uoul 4 ~lso
kesp in view their seniority in the R’TP. SLp
No.11513/87 filed agrinst thet jumhmmt uss gienissrd |

oy the Han'ble Supreme Gurt on 11,5.83 =ngd leotap

the benefits of the judgment deted 16,12:.86 uarg -
ordered to be extended to the applicents in 0,+,
NOo 1345/92 naye thend & others s, UDI by the

CAT Principal Bance Jjudgment dated 14.12.92 .

3. 'Applicants inter »lia contend th~t tha

judgment' referred to abowe is a jur-{gmgnt in pan

A

T e LT A o T R i S




P \

and it is obligatory on the part of the rospordaenis -

to extand the benefits of the judnment to other
Meir,

‘similerly situnte, and #8 inaction is viol-tiuwe of

article 14 of the (onstitution,

=

y

4, The regpondents in their reply hr e cr“lr*:? -
the On.Firstly they contend that the judnman s mix“‘:
upon by the applicant were judgments in personsm B
ond not judgment in rem =s contendsd by ths *rlwul
and thair banefits c”nnot be extended to the |
applicents. Secondly, it is con tended thet tha
applicants have subsequently being re@ul«ri:—:aaﬂ
against awilable vscencises in their tuin. Thi?z}lt}a
it is arqgusd that these 0Oas ars time brrvad »nd l.a o
hit by Section 21 ,C\.tT.':Acto Relisnca is ~loo plmcad
on the judgments of the Hon'ble Suprems Qourt in }
Shoop Singh Vs, UDT 1992 (3) 50C 1356 rnd 2mtan

Ch-nd Semant~ Us., UCT 1994 (26) 1TC 228,

5 w8 have considered the matter caresfully. -(
In both Bhoop Singh's cese ( Supra) =s woll r3 A-tem

Chand Sam=nta's cose ( Supra) the reliof zoupht
o P
was ra~sngagement which isjone time op-r-tion » In -

the present U}\S before us, aach month thr it the

applicants are denied the benefits which "nve been
gran ted by the judimants of CaT J=bslpur 3enzh ~“nd
CaT Principal Bench to those similarly 3itu~tsg =3

them sel ves, constitutes 2 continuing couse of =ction,

6. In two recent judgments o f tha ‘ontble

Supreme Qurt SLP (C) No.11126/95 shri Cheron LPi i3

UOI & others and SLP(C) No.14005/5u2/w5.ir-ﬁhﬂri Lol Usa

S

UOI & others, the Hon'ble Supreme; h=s dirscted
ex tansion of thae begnefits of the judcmnis B

the appellants on the ground that their =ze u" s

A

_qof,di”erepf from thot of those simi

. L .
beriy sito-raag
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who had been granted the benefits. In this conngoiiss
the following extracts from the Hon'hbla Suprsmo

urt's order dated 3.1.96 is relevents

"It is 2ppropricte that the LOI trant
all such persons 2like and to nrent
them the sPme benefits inste~d of
driving each one of them to litig~tion
in the course of which the L0 is
itself requirad to spend considarnbla
public money."
o?’ Theref’ore oin the particular facts ang wm‘c‘rmt

/ca.seeand in the light of the abovas thase (a3

wxn

are »~lloued, And the raespondents ars directed to
extend the bensfits of the CaT Jab=lpur 3anch
Judgment dated 16.12.86 in Ta No.82/36 all
Indi» Postal Employges Class III Union Vs, U01T u

& others to the spplicents in the present 03 ~1s3,

but as thaess epplicants have =ppro~ched the Tribun ok

with considerable delay, we make it clo-r thatths

extansion of the benefits to ths =pplicents
shall be with effect from the drte of this judiment,

but they shzll not be entitled to sny ATTOP IS,

8o In this connection, the =pplicants in
Oa No.231 6/952ssertad that the respondents?® latigp
dated 1.8.94 (annexure=a1) give them » .f‘msh ‘
cause of action, but in our visw this assarction is
incorracts Te causa of action actually .ﬁro&‘:é

from the period during which they ware disen~roing ]
the dUthS of RTP on drily wage rates which from

the materirls aveilable on record was grior %o

31.12,89, ~lthough thesa OAs ware themselves
fFiled in 1995,

S, Under the circunstsance, we hold thnt
these applicants before us would not be entitlod

to any arreArs, and in fact wa notics thet nelihap

in the CAT Jabalpur Bench judgment dnteg 18,12.85 | -

nor in fact the C%’rincipal Bench Jju-gnent




U,

- 10 -

dated. 14.12,92 Deya Chand's crse (supr~), thara. .

is any direction for payment of arraars,

10, “The Oas =re disposad of in temms of

paragraph 7 abova.

1. Let 3 copy of this judoment Se nlaced cn s

files of each of tha =abovamean tionsd Dﬁsa

2 / ‘, . I

A'L/&K L\/WJ"’_“ //'(“/”"7”‘ -

( DR.A.VEDATALLT) ( s.R.aq158)
MEMB eR(3) menadza(a),

/uz/




